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G CENTIRAL ADMINISTRATIVE TR IBUNAL
: B GUWAHATI BENCH:GUWAHATI. S
URIGINAL APPLICATION NO. & 277 515’ o0
* & @ .XW e&fa\p(o . .@b@:\/‘: . e .Applicant.
versuf~
Union of India & Ors . o ece ¢ % s s ReSpondents.
Fer the Applicant(s) /142( ﬂ C. @m\_f ‘
M. I B oxrd Dpdr S @M |
For the flespondents. M . M. o« o0 .‘Q.l..
o VPR §/..LQ
_ NOTES OF THE REGISTRE _ _ DATE _'””,___ __mﬂ__R_AD__E__R ___________
“ . : !
.um e

’ ' . . > V' » "
%4.ll.O®.Present : Hon'ble Mr. Justice D.N.

t ' Choudhury, Vice-Chairman.
|} .
{
AP ey ‘“ IR ation 13 n - : -.! | “ ¢
Cfarm but ree ig.,_:txm;e . : Learned .counsgl | A.C. Bora- |
Coadpru ! ,t,ts».tn 1? ' , 9ohain is appearing on behalf of
ﬁ’;'-e-'.'i'[",l;‘v"L v © Pd : ' the applicant and NKC A. Deb Roy,
. . £ | _,“S‘ ~ . .
for. m L S‘DB@ b t : learned Sr. C.G.S.C. for the
vide ° 1. 260D : ' respondents. -
Dat.d . : v . A
%\\\@-‘(—/ ! ) Admit. Call for the records.
' : ( ‘ & . v . ' "
Dy, Regisiver. . " Four weeks time is granted .to. the(
o o : 3 , respondents to file written
- . @ﬁ/{\ : ! statement. List on %2.12.2000.

Q‘fﬁ.« | ' : In the ““meantime the
i : o o~ /{ : t respondents shall not make any
NG—Vg _;—:: ;Q{W"‘ V\? 1 : regular appointment in the post of

A Ve [07")/’('8 : t Safaiwala in the office of the
. : éyﬂfp ' | SGPL, Biswanath Chariali until
t ; '
i RN + further orders.
s> ‘g\z A '
,‘k ‘ ‘ : ! t lr\—/\—\
.g oo feeeived!, Ore (51 st ' Vice-CHairman
e B s ot e 01Sfer 1 . e
. ) .
‘ 2 €
brond L Ko fy ~ Q} trd

ot D (N &8V0L ALY ohiol 2T
w”&é&g%w) 3 £B0cH 22/ 112000 . gty

o 17.1.01 Present : Hon'ble Mr. K.K.Sharma,
H'/”/ Member (A).

N(&Licw, a% Sonved o ‘gﬂo A. : Three weeks time is allowed to~

1284 aee ad)ailec? - the respondents to file written
)Y’//’ _ statement. List on 8.2.2001 for written
ala :
161 |

statement and further orders.

A\

“ “1 : : Member

b trd o h e e . AN
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0.A. 379/2000 .

' 98.2.2001
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 4.4.2001

- Directorate's approval. Mr Deb Roy, in

Manager, stating thereln that "it is

i€

L
PR

» -
(2t T RS ke add 2o 1300 2oy
™ 77
. 22>
{9~ MWYM\\)M*\\W
/"‘ILQ«AL !
B
| 24.1.01 List it again on 15.2.2001 to
enable the respondents to file written
Statement.
. L~
. | L Vice~Chairman
trd
S-2. men. Ao & ‘?—e«l- i .
ST %Y
'

LSM,;

_ Four -weeks time allowed to .le written
statement and to obtain instructions as prayed
.or by Mr A. Deb Roy, learned Sr. C.G.S.C.

Vice-Chairman

List it on 4.4.01 -.or orders.

Heard Mr‘ N. Bofah, learned
counsel for the applicant and Mx;j@ 'Deb f;
Roy, learned Sr. C.G.S.C. - |

Mr Deb Roy has stated that by
this time, the applicant has been
granted full relief' and the respondents
took steps for providing her the benefit

of full time casual labourer as per the

support of his statement referred to a
communication No.STES-21/30516 dated
28.3.2001 sent the Assistant General ‘

a fit case for conversion and- engagéméﬂt ;
as full time ,casual labourers. The ques- /

tion of grant of Temporary Status and
regularlsatlon will be decided in due;_

course." A copy . of  the salg
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0.A.No0.379/2000

T

i . Date

. Order of the Tribunal

r
2

of the Registry

4.4.2001

nkm

communication is kept on record.

In that view of the matter the

application
Accordingly

dismissed.

bt SURRE - s

infructuous.

application is

Vice-Chairman -
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GUWAHATI BENCH

O«A. NO, ;é% 2 OF 2000,

BETWEEN
Smti. Chandra Balmiki, ...
AND
ﬁhion of India & Ors. eee
~INDEX =

Sl,. Ne. Particulars.

1. Applicatien.

26 Verification.

3. Aanexure - A,

4,  Annexure - B,

56 Annexure - C.

6. Annexure - D,

7. Avrvonpne - E

Q. A'r\"hn.f)t—w— F
Filed By : Nivon sroh.
File :

BEFORE THE CENTRAL ADMINSTRATIVE TRIBUNAL

Applicante

Respondents.
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Registration No, 3
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CASE IJO.“__E 2 /2000,

Iy THE MATTER OF 3

Smti. Chandra Balmiki,
D/O Late Sita Ram Balmiki,
Village- <£alyanpur,

P.0. Biswanath Chariali,

Dist. Sonitpur, Assam.

<«

Last Enployeds

i) As Sweepar in the office of
$G.TL.1/C, DIC Biswanath Chariali,
No. 2/BNC/Safaiwalla/2000-2001,

Biswanath Thariali, Assam,
ii)As Sweepar in the office of the Sub-

Divisional Eagineer Pnones(Group),
Biswanath Chariali for 2 hours per

day, Moathly salary &5.775/- .

vee Petitioner.

1. Union of Iadia. (Represented by the

Secy.,Deptt. of Tele—Cammuhication.)
MI"*;J? %— do%‘c,'s}-;o‘w/ NOA,.) AQZAAPL.
2. The Chief General Manager,

Assam Circle, Tele-Coammunication,

Guwahati-7s



.-~ . . 3, The Telecom District Managér,

ST HTH

Tezpur S.S.A., Tezpur, Assam.

4. The Sub-Divisional Engineer, J

Telegraph Traffie, Tezpur, Assam.

oo Respondents.

DETAILS OF APPLICATION =

1. Particulars of the Order : 1) Order dt. 14.7.2000 issued
against which the applica- by the Sub-Divisional
tion is mades Engineer(TT)/Tezpurvfof-
| | Disengagement of casual
Labour(Safaiwalla/sweeparf

bearing No.X-1/2000-01/8.

2) Order under Ref:-TDM/TZ
! " letter No.X-38/CMPT/)0-01,
Tezpur issued by the TDM/
R~ 14 -7- 20600
Tezpur,jdirected to inform
9 ‘ the appellant/petitioner
| that her services will be

a2 longer required as a

casual labourXSafaiwalla).

Arnexuute ~-"E

[ 13

26 JUriédiction of the The applicant declares that
Tribunal. the subject matter of the
order against which;she wants
. redressal is within the Juris

diction of the Hon'ble

s Tribunal.
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Limitation. ¢ The appellant further declares that

-3 =

L, o Sy Rdp~% PP I I

the application is wiqhin the limita-
tion period prescribed in Sec.21
of the Adninistrative Tribunal Act.

1985,

FACTS OF THE CASE 3

¢

(a)

The avplicaat is a citizén of India and .she is ner-

- manent resident of Village-£Lalyaapur under Biswanath

(b)

Thariali, Police Station:of Sonitpur District. She
belongs to the Harijan Commuaity and belongs to Sche=-
duled Caste Comnunity. She is Sweepar (Safaiwali) by

Professions’

That, the dJetitioner was aooointed since‘1.8.95 as

Casual Labour (Sweepar) in the office of the Telegraph

Office, Telephone Exchange and ADEP{GR) Office of the

Biswanath Chariali for the last several years and
received regular éalaries from the aforesaid offices
under the Telecom Department. The offices are situatec
adjust and each other and the ap»oellant works in the
Telegraph office,\Telepi1one'Exchange for about 3 hour:
pef day and in the other offéa@es i.e. SDEP(GR) office:s
vof Biswanath Chariali for about 2 hours per dayg and
she has been paid as casual labour by the aforesaid°

1ioof
offices about 5.13;99#/~- and foom the other establish-
ZE5)-

- ment. She received about 5.7,9+5/- 2.4 for extending

her service to the said offices. Both the offices are

-~

under_the.Department of Telecommunication.

( The Statement/receipt of salary from the above two
extablishuent as casual labour is annexed as

~

Annexure-A'A} & 'B' respesctively).



{c) Tﬁaé, the petitioner alongwith other qlml*arly &
sitated Casual Iabours of the Deptt. of Telecommunication '
has moved this Hon'ble Tribunal for ragularisation of their
services by filing O.A. 18&/1999(.Shri Prabin Dolly and .
Others - Vs - Union of India). The Hon'ble Tribunal by
Judgnent and Ogder'dt. 18/8/1999, has disassed the relevant
Notificatioaé issued by the Deptt. of Telecomnnication
oroposing to confeér status of Temooray Employees and confirm
them phasemis, and also relied on the Judgment of the Apex
Court, Daily Rated Casual Labourers employed in postal _
Deptt. - Vs = Union of India and others, reported in 1988(1)
Sec. 122 and held as faliows i~
" I ap of the opinion that the present apbllcants who
'are 51mllarly situated are also entltled to get the
benefit of the scheme of casual labourers (grant of
temporary Status and Regulérisation) prenared by the
Department of Telecom. fherefore. I dir=sct the resoon-
,dén;s to gi&e the smilar benefit as has been extended
to the casual labourers working under the Department
of Posts as per Anaexure-3{in D.A;332/96) and Annexure
4 ( in B@.A.¥0, 299/95) to‘the applicants respectiveiy
and this must be done as early as possible and at.aﬁy
rate withia a period of 3 months from tne date -of
receipt copy of this Order". . |
(A copy of the Judgneﬁt dt. 18/8/1997 aassed in Q-A«

299/96 1s annexed as Aﬁnexure— 'C' ).

‘v

(a) That, the Asstt.Director Telecom(E&R) oa the basis
o>f the instruction contained in De0O«T., dew Delhi, letter ~o.
269~13/99 STN dt. 15.9.99, directed with his letter dated

1-11-39, the District/SSA to "Convert the part-time casual.
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Labourers presently working for 4 hours or more a day

who have worked £or 24) days in the preceeding 12 months

zxﬁngﬂ &I

to full-time casual labourers.
( The said Notification dt. 4.11.99 bearing No.Estt.9/

12/Pt-1/8 is annexed as Annexure- 'D! ).

(e) That, the petitioner/appellant beg to state that
after the pronouncement of the above Judgment dt.18/8/97
and on the basis of the above Notification almost all the

21 appellants were regularised as full-time casual babdurers

but this present appellant whose ‘name appears as the last

aprellant in_the above O.A. 184/99 was not regularised/
converted into full-time Casual Labour.on the errneous pvlea
that the Aopellant does not work for 4 hours per day in

the DeO.Ta convenientiy forgetting the fact that the
aopellant works for 5 hours a day as ?art-time Casual

worker under D+O.T. i.e. 3 hours in the (i) Telegraph
Offiee Biswanatﬁ Chariali under Telecom bistrict Manager
Tezpur, (Secondary Switching Area) and (ii) also works in

the office of the Sﬁb-Diyisional Engineer Phones(Group),

Biswanath Chariali, as Casual Sgeepar- for 2 (two) hours

‘since 1995. She receives about . 1136/- and %5.775/- as

salary per month from the above two offices. In short,
she works for 5 hours per-day under the Department of

Telécsm.

(£) That, it may be mentioned that the Judgment dated
11.6.99 passed in O.A. 184/99 ( Where the Aopellant is

)
Apoellant No0,22) is similar to that of the Judgmeat dated

18/8/1997 passed in O.A. 299/96 and 302/98.

( The Judgment dt. 11.6.99 passed in O.A.184/99

will be produce as and whean necessary).
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Se GROUNDS FOR RELIEF WITH LEGAL PROVISION 3

Sele For that prima~-ficie the action/imaction on the

—_—p .14 A g ]

part of the respondent is illegal so far as termination
of the service of the applicant is concerned that too

without assigning any reason and hence the same is liable

t9 be set aside and quashed.

S5e¢2e For that the denial of benefit of the scheme to the
casual workers whom the applicant uaion represent in the
instant case is prima-facie illegal and arbitrary and

same is liable to be set aside and quashed.

. 543+ © For that it is the settled law that when some
principles have been laid down in a Judgment extending
certain set of employees, the said benefits are required
to be éxtended to the similarly situated employees wiéh-
out reQuiring them to approach the courtvagain and again.
The Central Govt. should set an example of a madel

employer by extending the said benefit to the applicante.

Sede For that the discrimination meted out to the member
of the applicant is not extending the benefit of the
scheme and in not treating her at per with Postal employe

is violative of Article 14 and 16 of the Constitution of‘
India.

5.5 For that the respondents coeuld not have deprived of
the benefits of aforesaid scheme which has been applicabi
to their fellow employees which is also violative of

Article 14 and 16 of the Constitution of India.

5.6; For that the issuancé of the order dated 14.7.2000
by the respendent so far it relates to termination of the
services of the applicant is illegal, arbitrary and vio-

lative of principles of natural justice.



-7 = )
&
S5¢7 For that in any view of the matter the action/ E

inacticn of the respondents are not sustainable in the eye |

of law and liable to set aside and quashed.

6o DETAILS OF REMEDIES EXHAUSTED 3

That the applicant declare that she have exhausted
all the remedies available to her and theee is no alternative

remedy available to her.

Te MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY

OTHER COURT 3

The.applicant further declare that the applicant
alongwith'other similarly situated casual labours of the
deptt. of Telecommugication has moved this Hen'ble Tribunai
for regularisation of their services by filing O.A.184/1999
‘( Sri Probin Doley & Others - Vs = Union of India). The
Hon'ble Tribunal by Judgment and Order dt. 18.8.1997, has
discussed the relevant notification issued by the Department
of Telecommunication proposing to confer status of Temporary
Empleyees and cenfirm them phasewise and als> relied on the
Judgement of the Apex Court. Thereafter, the same of the
employees were regularised by Eerminating service of the

applicant,

8. RELIEF SOUGHT FOR 3

ﬁhé;rmthe fac£§ and circumstances stated above, the
applicaht most respectfully prayed that the instent applica-
tien be submitted, records be called for and after hearing
the parties on the cause or causes that may be shown and on
perusal of the recoerds, be grant the following reliefs to

the applicant.
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8ele To set aéide and quash the order dated 14.7.2000

% )

in case the respondent terminate-tkm her service in the light

of the said. order.

é.Zs Te direct the respondent to extend the benefits of

the gpplicant and to regularise her service.

8.3 To direct the respondent to allew the applicant to °

fontinue in her respective service. -

8.4, To direct the respondent to extend the benefits of
the scheme to the applicant particularly who have joined in
thevyoar,1995 taking in teo consideratien the Hon'ble

Ernakulam Bench judgment and to regularise her service.

8¢5 Cost of the applications

8.6,  Any other relief/reliefs to which the applicant is
entitled to under the facts and circumstances of the case

and deemed fit and proper.

9 INTERIM ORDER PRAYED FOR 3

Pending disposa; of this application the applicant
pray for an interim erder directing the respoandents to allow
her to continue in her respective service till dispesal of |

this Original Applicatien.

10. S 6000000 CARCCERCEPCEQCEESIICEIECITNCENIREOPREGESPOGEROOCEOECEROOGCOIEOIOGIOIOEEOETBTES

11. PARTICULARS OF I.P.Os 3
1. I.P.0. No. & Sp3§7h A7« 6.//. 220D
2, DATE : ' o
3. PAYABLE AT ¢ GUWAHATI.

12, LIST OF ENCLOSURES 3

As stated in the * INDE X *,
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VERIFICATION | |

I, Smti Chandra Balmiki, B/O Late Sita Ram‘
Bal@iki.vagcd about 45‘&0&:8; wnfkiné as regular Sweepar
(Safaiﬁali} in the office of the D.T.C.Biswanath Chariali
and SeDeE. Phones(Group) Biswanath Chariali, de hereby
vérif}mébd étate ﬁhat tﬁe statementé made in.paraéraphs

4 4(e), 5 (0, 5(4). s )S (26T

L X N ] 0/0.0..'00000000.000000000’0000000000010000000 and th@se
) S 5=

made in paragraphs .4531?21?{1%:%é%??ggkggé.égégt;g..a are

matters of recoerds which I believe to be true and rests

are my humble subhission before the Hon'ble Tribunal. I

aexukanxd have not suppressed any material facts.
And I sign this verificatioa on this the day of

Qf”\ h November, 2000,

Ay~ o dﬁimi

APPLICANT
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ANNZXURE - A R
EJGAGEMENT PARTICULARS FROM THE DATE OF INITIAL EBNGAGEMENT.
O/0 the T.D.M. Tezpur- 784001
Name 3 Samt. Chandra Balmiki. Date of engagement:-)1-08-1995.
¥ ] \ T I ¥ b L] 3 -
Year: Moath | No of days ade of payment jAmount iEngaged 'Bill 3. Name
¢ L # . &, 1 t, ]
1 ' is master roll/! oy whom o/ : of AO.
H ! :ACC=17 particu~-, H passing s who ha:
h : " ilars is voucher ! i fautho-~ | paid.
H : wos. ¢ : ity _
2000 June'2K 25 days ) ACG-17 paid(by 1100/~ SDE Sreh.0.  Sr.A.D,
uly'2X 26 days i cash) 0/0 TDM 1144/ T Tesoue. Cash/T:
Aug' 2£ 11 daysX = Tezour 484/~

Sba Tezpur.

Certified that the above statements are true t> the bess of my

knowledge which I have personally verified with the relevant recorx

as available here at my office.

o o o

Certfied to be true Copy

Rdvocata

Sd/- ( H. Nath )

SG.TL, I/C, DTO

Biswanath Chariali.



-~

Sl
ANNEXURE = A'.‘l.

DEPARTIMMENT OF TELECOMMUNICATIONS

Office of the SG.TL.L/C,DTP Biswanath Chariali.

To

To,

No.2/BiC/Safaiwalla/2200~2001 dt.21/09/2000,

The SDE

Telegraph Tratfic,

Tezpur

-784001.

- Supi- Engagement of Safaiwalla.

This i
action that no a
Safaiwalla espec

s for your information and kind necessary
ny person is engaged towards the works of
1ally for the clearence of latrines and

bt |
urinals’ éfter the release of Smt Chandra Balmlml, Safaiwallla

w.e.f. 14/08/200

\

) ;
Caertified to be true Copy

Advocate

0 please.
o~
Sq/~ ( H. NATH ).

SG. TL. 1/C, DIO Biswanath Chariali.
¥ \



ANNEZURE - ‘B!,

Co ed _from T.D.M. Office, Tezpug.

The Sub-Divisional Engineer Phones ( .Groppd
Biswanath Chariali Paid Rs,775/- for the month
of April/2000 vide his Voucher No. 03 dated

6/4/2000 { A/C period eadiag 30/4/2000) ia

plain paper ).

S/~ Illegible

£astfied to be true Bepy

Bdvocsta
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ANNEXURE - ‘C*,

CENTRAL ADMINSTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 299 of 1996.
and .
302 of 1996
Date of order: This the 18th day of August,1997.

Justice Shri DeNe.Baruah, Vice-Chairman,

O.A. No. 299 of 1996,
All India Telecom Employees Union, '
Line Staff and Group-D,

Assam Circle, Guwahati & Others, coe Applicants.
- Versus - ,
Union of Iandia & Ors. , cee Raspondents.

O.A. No. 302 of 1996.

All India Telecom Employees Union,
Line Staff and Group-D

Assam Circule, Guwahati & Others. | coes Applicants.
- Versus -
Unien of India & Ors. oo Respondents.

Advocate for the applicants ¢ Shri B.K. Sharma
' Shri S. Sharma
Advocate for the respendentss Shri A.K.Choudhury
Addl. CeGeSeCo

ORDER
BARUAH J, (V.C.) - .
- Both the applications invelve common question of law and
. similar facts. In both the applications the applicants have prayed
for a direction to the respondents te® give them certain benefits
which are being given to their coﬁnter parts working in the Postal
Department. The facts of the cases are ¢

1. O.A. No. 302/96 has been filed by All India Telecom
Employees Union, Line Staff and Greup=D, Assam Circle, Guwahati,
represented by the Secretary Shri J.Ne.Mishra and also by Shri Upen
Pradhan, a cammal labourer in the office of the Divisienal Engineer
Guwahati « In O.A. 299/96, the case has been filed by the same
Unien and the applicant No.2 is also a casual labourer. The applica
No.1 in Oe.A. 299/96 represents the interest of the casual labourers
referred to Annexure-A to the Original Applicatien and the applican
No.2 is one of the labourers in Annexure- A. Their grievences are :

Cefﬁﬁed to be true COP? ' eeo e .20

v

Advocate
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2¢ They are working a s casual labourers in the Dspartment

Oof Telecaxn under Ministry of Communication. They are similarly
situgtod with the casual labourers woerking in the Department ef
Postal Department uader the M: same Ministry. Similarly the
members of the applicant No.l are also casual labourers working
in the telecom Department. They are also similarly situated wit
their counter parts in the Postal Department. They are working
as casual labourers. Hewever, the benefits which had been exten
ded to the casual labourers werking in the Postal Depatmeat uand
the Ministry of Communications have not been given to the casua
labourers of the applicants Uniens. The applicants state that
pursuant to the Judgment of the Apex.Court in ddily rated casmua
Rabourers employed under Postal Depattment vs. Union of India &
Ors. reported in (1988) in Sec. 122 the Apex Court directed the
department té prepare a scheme for absorption of the casual lab
ourers who were continueusly woerking in the department for more
than one year for giving certain benefits. Accerdingly a scheme
Wwas prepared by the Departmen of Posts grassing benefit to the
casual labourers whe had renedered 240 days of service in a yea.
Thereafter many writ petitions had been filed by the casual
labourers, working under the department of Telecommunicatien
before the Apex Court prayiny for directing to give similar ben
fits to them as was extended te the casual labourers of Depart-
ment 9f Posts. Those cases were dispesed of in similar terms as
in the judgment of Daily Rated Casual Iabourers(Supra). The Ape;
Court after considering the entire matter dirscted the Depart=-
ment to glve the similar benefit to the casual labourers werkin
under the Telecom Department in similar manner. Pursuant to® the
said judgment the Ministry of Cemmunication prepared a scheme
known as “Casual Labourers (Grant of Temparary Status and regul,
isation) Scheme" on 7.11.89. Under the said scheme certain bene.
fits had been granted to the casual labourers such as confermen:
of temporary Status, Wages and Daily Rates with reference to the
minimun of the pays scale etc. Thereafter, by a letter dated
1743493 certain clarification was issued in repsect of the scher
in which it had been stipulated that the benefits of the scheme
should be confined te the casual labourers engaged during the
period from 31.3.1985 to 22,6.1988. On the ethar hand the casua
labourers worked in the Department of Posts as on 21.11.1989 we;
elegible for temporary Status. The time fixed as 21.11.1989 had
been further extended pursuant to a judgment ¢of the Ernakulam
Bench of the Tribunal dated 13.3.1995 passed in O.A. Na., 750/94.
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Pursuant to that judgment, the Govt. of India issued a letter
dated 1.11.95 conferring the benefit of Temporary Status to the
casual labourers. The present applicants being employees under
the Telecom Department under the Ministry of Communication alse
urged before the concerned authorities that they should also be
given same benefit. In this cennection the casugl employees
submitted a representation dated 29.12,1993 before the Chairman
Telecom Commission, New Delhi but to the knowlege of the appli-
cant the said representation has nsot been disposed of. Hsnce ‘thi
present application.

3. 0eAe299/96 is also of similar facts. The grievances of the
applicants are also same.

4e Heard both sides, Mr.B.K.Sharma. learned coussél, appeari:
en behalf of the applicants ia both the cases submits that the
Apex Court having been granted the benefit of temporary status
and regularisation t9 the casual labourers, should als® be made
available to the casual labourers woerking under Telecom Depart-
ment under the same Ministrye. Mr. Sharma further submits that
the action in not giving the benefits to the appiicants is
unfair and unreasonable. Mr. A«K.Choudhury, learned Addl.C.G.S.
for respohdents does not dispute the submission of Mr.Sharma.
He submits that the entire matter relating to the regularisatie:
of casual labourers are being discussed in the J.C.M. level at
New Delhi, however, n9o discision has yet been taken. In view o>f
the above. 1 am of the opindon that the present applicants who
are similarly situated are alse entitled to get the benefit of
the scheme of caammal labourers (grant of temporary Status angd
Regularisation) prepared by the Department of Telacom. Therefore
I direct the respondents to give the similar benefit as has
beenextended to the casual'labourers working uader the Departmer
of Posts as per Annexure-3 ( in O.A. 302/96) and Annexure=-4 { ir
- DeA. N2,289/96) to the applicants respectively and this must be
done as early as possible and at any rate within a perioed of 3
months from the date of receipt copy of this order.

Hawever, considering the entire facts and circumstances
of the case. I make no order as to costs, |

S3/- Vice Chairman,-
Casiified to be true Copy
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: GOVERNHENT OF INDIA
DEPARTMENT OF TELECOMMUNICATIONS
OF#ICE OF THE CHIEF GENERAL MANAGER TELECOM
ASSAM CIRCULE sULUBARI sGUWAHATI=7,

NO. ESTT=9/12/Pt-1/6 Dated at Guwahati, the 04-11-99.

In accordaace with the iastructions contained ia DeO.T.New
Delhi letter No, 269-13/99~STN dated 16-09-99 the head of concerne
district/S.3.A. is hereby authorised to convert the part-time casu:
dabourers presently working £or 04 hours or more a day who hgve
worked for atleast 240 days in the preceding 12 months into full
time casual labourers. This will be applicable only to the extent
of the number shown belaw against respective S.3.A./Districti-

Xamrup Telecom District s 02 (Twe).

Nowgaon S.S.A. ¢ 04 (Four)
Tezdur Se.3.A $ 09 (Nine)
Dibrugarh S.8.A. ¢ 03 (Three)
Bongalgaon S.3.A. : 06 (Six)
Jorhat S.5.A. : 12 (Twelve)

"

TOTAL 36 (Thirty-six)

VThe convertion 2f the part time casual labaurers iato full
time casual labours as above will be further subject to the f£ollow-

iag 3

?a) As a one-time relzxation, part time casual labourers with 04
kanxz or more hours of duty per day who have worked for 240 days ir
the preceding 12 months may be converted iat9® full time casual
labourers. This will be applicable only to the extent of the numbe:
indicated against respective field units in the Annexure,

(b) They should be engaged as causla labourers subject to suitab-

ilitve.
(c¥ They should be engaged as causal labourers only where there 1
shortage of Group 'D* staff( i.e. existence of vacant §roup ‘1)
~ Posts after accountiag for all T.S.Ms and existing full time casual
‘labourers) and no posts should be created for the purpose.

(d) In the eveat, there is no shortage in Group'D at the station
where the part time casual labourer is to be engaged to work as ful
time casual labourers, the part time casual labourers will not be
. convarted tinto full time casual labourers.

(e) Payment to the above casual labourers may be made as providec
for under Rule 331 of P & T FeHeBe Vol, I Under no circumstances
should they are paid through muster roll.

(£) No part time casual labourers will be engaged hereafter and
any vielation will result in discipinary action.

Sd/- ( B.C. PAL )
Asstt. Director Telecom (ESR)

Copy to 3= ' "
1. The General Manager, Kamrup Telephones, Guwahati

2. The Telecom District Manager,
Jorhat/Nawgaoen/Tezpur/Bangalgadn.

Sd/" ( B.Ce PAL)
Asgtt. Director Telecom(E&R).

Certtiied to be true Copy
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DEPARTMENT OF TELECOLAUNICATIONS

Sub Divisional Engineer(TT)/Tezour-784001.
Office of the o

To, - NOTICE
NO:- X-1/2000-01/8 Dated at Tezpur the 14-7-2000.
To,

Mrse Chandra Balmiki
Telegraph Office,
Biswanath Charali,

Subi- Disengagement of casual labour.

Ref3~ TDM/TZ letter Jo. X-38/CHMPT/00-01 dtd at Tezpur
64742000, | |
Wiéh ref. to TDM/Tezpur‘letter n2, cited above,

the u/s is‘directed tO inform ybu that4your service to

the Departméht of Telecommunications will be no longer.

required weeof. 14.8.2000( One month astice).

sa/- Illegible
" 14/7/2000

Sub-Divisional Engineer

Telecommunication Traffic

- Tegpur Sub-Division
Tezpur-784001.

Copy to TDM/Tezpur for information.

Sa/ -
Sub-Divisional Engineer
Telecomnunication Traffic
Tezpur Sub-Division
Tezpur-784001.

@axtitied to be true Copy
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FORM NO. 4
(See Rule 42)

In the Central Administrative Tribunal
Guwahati Beach:Guwahati

ORDER SHEET
APPLICATION NO. 184/99 OF 1999,
Applicant(s) Sri Prabia Doley and Ors. °
Respondent (s) Unien of India and Ors.

Advocate for Applicant(s) Mr, B.X. Sharma
B Mr. S. Sarma
Advocate for Respondent (s)Mr. A. Deb Roy

S'r. C ® GO SO C.
Date Order of the Tribunal
116499 ~ Presents Hon'ble Mr.Justice D.N.Baruah, Vice-

- Chairman and Hon'ble G.Ls Sanglyine, Administrative
Member. ‘ : |
The »applicants Wave approached this Tribunal
by filing the preseat application and seeking
permimsion as per provision contained in Rule 4(5)
of CeAsTs Procedure Rules 1987,

Heard Mr, BeK.Sharma learned counsel for the
applicant and Mr. A. Deb Roy, learn®sd Sr.CeG.S.E.
for the respondeats. On hearing permission is
granted.

Application is admitted. Issue notice on the
respandents. Returnable by 4 weeks. List on 13.7.99

Records shall be produced sn the date of

| Bearing.

S4q/- VICE CHAIRMAN
' S3/=- MEMBER (- ADMN)
Certified to be true Copy : :
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